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and English vereions) under sub-sec
tion (1) of section 619A of the Com
panies Act, 1956:—

(a) (i) Review by the Govern
ment on the working of the Mine
rals and Metals Trading Corpora
tion of India Limited, New Delhi 
for the year 1977-78.

(ii) Annual Report of the 
Minerals and Metals Trading Cor
poration of India Limited, New 
Delhi, for the year 1977-78, along 
with the Audited Accounts and 
the comments of the Comptroller 
and Auditor General thereon. 
[Placed in Library. See No LT- 
3192/78].

(b) (i) Review by the Govern
ment on the working of the Export 
Credit and Guarantee Corporation 
Limited, Bombay, for the year 1977.

(ii) Annual Report of the Ex
port Credit and Guarantee C o r
poration Limited, Bombay, for 
the year 1977 along with the 
Audited Accounts and the 
comments of the Comptroller and 
Auditor General thereon. [Placed 
in Library. See No. LT-3193/78].

A nn ual  R eports a n d  R e v ie w s  of 
D elhi T ransport C o rpo r a tio n , N e w  
D fiLm and Central R oad T r an spo rt  

C orporation  L td. for 1977-78
THE MINISTER OF STATE IN 

CHARGE OF THE MINISTRY OF 
SHIPPING AND TRANSPORT (SHRI 
CHAND RAM): I beg to lay on the 
Table:

(1) (i) A copy of the Annual 
Administration Report (Hindi and 
English versions) of the Delhi 
Transport Corporation, New Delhi, 
for the year 1977-78 under sub
section (3) of section 35 of the 
Road Transport Corporation Act
ig5o/ ’

(ii> A co p y  Of the R ev iew  
(Hindi and> English versions) by 
the Governm ent on the working. 

! o f 4he Delhi Transport Corpora

tion, New Delhi,, for the year 1977 
78. [Placed in Library, See No. 
LT-3194/78].

(2) A copy each of the fallowing 
papers (Hindi and English ver
sions) under sub-section (1) of 
section 619A of the Companies Act  ̂
1956: —

(1) Review by the Government 
On the working of the Central 
Road Ti'ansport Corporation 
Limited  ̂ for the year 1977-78,

(ii) Annual Report of the 
Central Road Transport Corpora
tion Limited, for the year 1977-78 
along with the Audited Accounts 
and the comments of the Com
ptroller and Auditor General 
thereon. [Placed in Library, See 
No. LT-3195/78].

N o t if ic a tio n  rescinding  T ea  (R eg is
t r a t io n  OF D ealers and  D eclaratio n

OF S t o c k s ) S econd O rder, 1978

SHRI ARIF BEG: Sir, on behalf of 
Shri Krishna KumBr Goyal, I beg to 
lay On the Table a copy of Notifica
tion No. S.O. 709(E) (Hindi and 
English versions) published in 
Gazette of India dated the 13th 
December, 1978 rescinding th e  Tea. 
(Registration of Dealers and Declara
tion of S tock s) Second Order, 1978 
published in Notification' Noj S'O. 
345(E) dated the 20th May, 1978 u n d e r  
sub-section (6) of section 3 of the 
Essential Commodities Act, 1955. 
[Placed in Library. See No. LT-* 
3196/78].

S t a te m e n t  correcting reply  to  USQ* 
No. 1652 dated 27^7-78 re . C o u n tr ie s  
WHERE In d ia n s  liv e  in  large  n u m b e r s

SHRI LARANG SAX: Sir, on
behalf of Shri S. Kundu, I beg to lay 
on the Table a statement (Hindi and' 
English versions) correcting the reply* 
given on the 27th July, 1978 to Un
starred (^estion Ko. 1652 by Shri 
Laxmi NIiram Nayak regarding 
Countries where IndiAns live in large 
numbers.


